NATIONAL COMPANY LAW APPELLATE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Company Appeal (AT) (Insolvency) No. 1652 of 2023

IN THE MATTER OF:

Romi Datta
Shareholder of Sahara Q Shop Unique
Products Range Ltd. ...Appellant
Versus
Sigma Supply Chain Solutions Pvt. Ltd. & Anr. ...Respondents
Present:
For Appellant : Mr. Abhijeet Sinha, Mr. Sandeep Bajaj, Mr. Devansh
Jain and Ms. Vasudha Chadha, Advocates
For Respondent : None
ORDER
(Hybrid Mode)
18.12.2023 Learned Counsel for the Appellant submits that there was

sufficient material on the record to indicate that there was a pre-existing
dispute he has specially referred to the e-mail dated 22.09.2016 at page 276
of the appeal paper book.

It is submitted that demand notice was also replied vide letter dated
07.03.2020 raising dispute, there being notice of dispute given by the
Corporate Debtor, Adjudicating Authority ought not to admitted the Section
9 Application. Submissions need scrutiny. Issue notice.

In the meantime, no further steps in the CIRP may be taken.

List this Appeal on 6th February, 2024.

[Justice Ashok Bhushan)]

Chairperson

[Mr. Barun Mitra]
Member (Technical)

[Mr. Arun Baroka]
Member (Technical)
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